13665 Written Answers
Employment of Scheduled Castes and
Scheduleq Tribes

4587. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether it is a fact that in the
last Seminar on the employment of
Scheduled Castes and Scheduled
Tribes, it was suggested that there
should at least be ‘'one member from
the Scheduled Castes and Tribes in
each Service Commission, whether
Union, Railway or State, to see the
interests of the Scheduled Castes and
Scheduled Tribes to get their repre-
sentation in the Services; and

(b) if so,
thereto?

Government's reaction

The Deputy Minister in the De-
partment of Social Welfare (Shrimati
Chandrasekhar): (a) The Seminar on
Employment of Scheduled Castes and
Scheduled Tribes convened by the
Planning Commission from 30th Janu-
ary, 1964 to lst February, 1964, had
made the following recommendation
in this regard:—

“It would be extremely desir-
able to have on each Union|State
Public Service Commission, Rail-
way Service Commission and
similar other bodies set up for
recruitment for Public Service, a
person belonging to Scheduied
Castes or Scheduled Tribes.”

(b) The appointments of Chairman
or Members of the Public Service
Commission, Union or State, are gov-
erned by the provisions contained in
Part XIV of the Constitution. The
recruitment rules for the posts of
Chairman and Members of the Rail-
way Public Service Commissions are
framed in consultation with the Union
Public Service Commission and these
posts are filled by the persons sclect-
ed by the Union Public Service Com-
missior from a panel of suitable per-
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sons including retired Government
Officers, retired Railway Officers, ex-
Members of Parliament, lawyers, edu-
cationists etc,

However, suitable persons belong-
ing to Scheduled Castes and Schedul-
ed Tribes have, in fact, been appoint-
ed in the past ag Chairmen/Members
of the Public Service Commissions,
and suitable persans belonging to
these communities subject to the
conditions laid down for such ap-
pointments, would contlinue to receive
consideration along with others.

Seminar on Employment of Scheduled
Castes and Scheduled Tribes

4588. Shri Subodh Hamsda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M, L. Dwivedi:
Shri P. C. Borooah:

Will the Minisier of Planming amd
Sorial Welfare be pleased to -fatc.

(a) whether Government have given
any thought to the reasons of wastage
and stagnation in the Primary, Secon-
dary and Higher education of Sche-
duled Castes and Tribes students;

(b) whether the suggestions made
in the last seminar on employment of
Schedule Castes and Tribes and edu-
cation of these people has been con-
sidered by Government; and

(c) if so, whether these suggestions
have been accepted by Government?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar) (a) No survey has
been conducted to find out the reasons
of wastage nad stagnation in primary,
secondary and higher education speci-
fically among the Scheduled Castes
and Tribes students. However, the
National Council of Education, Re-
search and Training conducted a
pilot survey covering the whole popu-
lation, including the Scheduled Castes
ang Scheduled Tribes, o study the
problem of wastage at school level.
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They are planning to undertake a
comprehensive all-India survey. We
will request them to undertake special
enquiries about Scheduled Castes and
Scheduled Tribes students, as part of
this comprehensive survey. The 5th
National Seminar on Compulsory
Primary Education, conducted by the
Ministry of Education, also made cer-
tain recommendations on minimising
the extent of wastage and stagnation
in education, which were forwarded
to the various State Governments fer
keeping them in view while formula-
ting the Fourth Plan proposals.

(b) and (e). The suggestion made
by the Seminar on Employment of
Scheduled Castes and Tribes, which
was coaducted by the Planning Com-
mission, have been accepted and
forwarded by the Government to the
various State Governments and Cen-
tral Ministries for implementation.

Legal Aid to the Poor

4589. Shrl Vishwa Nath Pandey:
Shri Shree Narayan Das:

Will the Minister of Plaaning and
Social Welfare be pleased to state thc
amount of aid provided to the various

States and actually spent by them
for providing legal aid {o  weaker
sections of the community  during

1865-667

The Deputy Minister in the Depart-
ment of Social Welfare  (Shrimati
Chandrasekhar): Under Lhe State
Plan schemeg for the welfare of Back-
ward classes, provision has vecn made
by some State Governments for
granting legal aid to members belong-
ing to i3cheduled Castes and Sche-
duled Tribes, for which the informa-
tion is 1eadily available and given in
the statement showing the amount
provided under the scheme during
1965-66. As regards the amount ac-
tually spent during the same period,
the information is being  collected
from the State Governments concern-
ed and it will be placed on the table
of the House as soon as it is available.

STATEMENT
Name of the State Amount Provided
Government. durirg 1965-66
Scheduled Scheduled
Tribes. Castes.
3 Rs. Rs.
1. Gujarat 4,000 3,000
2. Mysore —_ 3,000
3. Madhya Pradesh 500 3,865
4. Orissa 10,000 10,000
s. Punjab — 10,000
6. Rajasthan 10,000 5,000
7. Himachal Pradesh 20,000(*) —_
8. Tripura 2,000 500

(*) inclues provition for aid to Voluntary Agencies.
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All-India Seminar on Town and
Country Planning

4591. Shri Kolla Vemkaiah:
Shri M. N, Swamy:
Shri Laxmi Dass:

Will the Minister of Works, Housing
ang Urban Devel t be pl |
to state:

(a) whether the All-India Seminar
on Town and Country Planning has
drawn the attention of Government to
the piecemeal and un-coordinated
manner in which the slum clearance.
housing and town planning schemes





